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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, NEW BOMBAY BENCH 

OA No._ J1990  

TITLE OF THE cASE:- Suhas Sadashiv Nal4wa 

— Versus- 

Divisional Railway Manager, 5outh 
Eastern Railway, Nagpur. 
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S.No. De9cription ' 	 Annex. Page 

to 	• Application under Section 19' of 
the Administrative Tribunal Act 
1985. 	.• 	 1- 13 

Copy of -order of promotion to 
PWi Gr.1 dated 10-10-86. 	 I 

Copy of order of reversion dated 
6-9-90.  

Copy of Establishment Sr. No.55/ 
72. 	 ' 	 III 2\ 

' Copy of Judgment in the case of 
Apay Vs. Union of India. 	 iv 2,3 .27 

Copy of Judgment in the case of - 	 3 
G.V. Swamy V5 Union of India. 	V 

Copy of Judgment dated 30-1-87 of 
the Calcutta Bench in Mohini Mohan 
Dutta V. Union-of India. 	 VI 

Copy of letter dated 8-6-88 from 
respondent not to revert such 
employees. 	 VII 

NAGPUR, 	 - 

Date: 17-9-1990 APPLICANT 

. - CetraI Administrative Tribunal 
N.w ombay Bench 
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Lt4b 	 - 

Mr. Y.R. Singh for Mr. 
M.M. Sudame, Advocate for the 
Applicant. 

	

0 	 h 
. - 	 Nobody is present on 

behalf of Respondents. 

Adjourned to 28.2.91 
for reply and further directi'rns., 



OA 717/90 

Date: 2.8.2.91 

Mr. Y.R. Sirigh for Mr. 
M.M. Sudame, Advocate for the 
Applicant. 

Nobody is present on 
behalf of Respondents. 

Adjourned to 1,4.91 
for reply and further d9S. 

I  9.Z!L22- 

Date: 1.4.91 

Mr. Y.R. Singh for Mr. M.M. 
Sudame Advocate for the Applicant. 

Mr.S oL.Md 18  

SE Rly, Ngpur is present on 
behalf of RespondefltS ... 

Mr. MadreWala prays to grant 

time for filing rep1.y,' 

Adjourned to,7.6.91 for 
reply and 

furthr directions as. 

a last 	whicb the 
matter will be placed before the 

Tribunal for further orders. 

4 

A.717L90  

Date: 7,6,1991 

Mr.y.R.singh,;dvocate for 
Mr.M.M.Sudame,\bocte for appiicaflt 

'.S.Bhil lore, Jr.Clerk from D.P.O. 
office for all respondents. 

Mr.BhillOre prays for some 
more time to file the repl 

Adjourned the matter ory 
26.7.1991 for reply and dirctiOflS. 

RegAtrar. 

I 
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CA 717/90 

Bateds 26.7.91 

Mr. YR. Singh for Mr. 
N.M. Sudame advocate for the 
applicant. 

Mr. S.L. Madnewala, 0.5. 
DRN office Nagpur is present 
on behalf of respondents. 

Mr. Madnewala has filed 
reply today on behalf of 
respondents and has served copy 
of the reply on the advocate 
Mr. Y.R. Singh today. 

The Hon'ble Tribunal by 
order dated 12.11.90 has directed 
that connected matter namely OA 
48 3/90 may be heard together, 
on persual. of CA 483/90 it is 
found that the reply has been 
filed in the matter and the 
matter has been kept on the S ine, 
die list. Similarly this matter 
also be kept on Sine, die list. 
As and when the matter is fixed 
for final hearing both these 
matters should be placed together. 

Since the reply of the 
respondents has been filed in 
the matter, the matter has become 
ready for hearing. However it 
is not possible to fix hearing 
date in the near future on account 
of other old pending matters. 
This matter is, therefore, kept 
on sine, die list. 

Mr. Madnewala says that 
at the time of fixing the date 
of final hearing notice may be 
issuec to respondent No. 2. 
Notice may also be issued to 
the applicant.  

Copy of the order datea 
12.11.90 passed in OA 717 may 
be kept in Ok 483/90. 

as directed. Also todays 
order. 
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Per Tribuneal 	Dated 
As Division bench is not 
functioning during 20.1.92 to 
24.1.92 at Nagpur.The matter is 
adjourned to 
for 
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Notice dt. 	/1 21J
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Tiuta1 Date: 

As no Circuit Bench is 

functioning.durjng 15.6.92 
to 19,6.92 t N2gpur. 

Hec 	the matter is 

adjourned to IL— 
I  A -19 

For Court Of fleer 
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Datedj 

As Division Bench is not functioning 

daring 2.11.92 to 6.11.92 at Nagpur. 

The matter is adjourned to1' 

for  	at Nagpur. 
: 

ForCourt Officer 
PER TRBUNAL• 	Date- 
Applicaifl in person/by Mr.. 	 A.dvoeatu  
Respondçpy Mr. P& 	 Counsel 
For want of 
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